IN THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRLM NAL APPEAL NO_ 509 OF 2010
[ ARI SING OUT OF SLP(CRL.) 4270 OF 2007]

JAGDISH APPELLANT

VERSUS

STATE OF MP. ... RESPONDENT

ORDER

Leave granted.

W have heard the |earned counsel for the
parties.

In the peculiar facts and in the light of the
st at enent made by the |earned counsel for the
appel l ant that the appellant has undergone four years
of the sentence out of the ten years awarded to him we
reduce the sentence to that al ready undergone.

The appeal is disposed of in the aforesaid

terns.
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NEW DELHI
MARCH 12, 2010.

JUDGMENT



